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CENI'RAL ADMINISTRATIVE TRI Bt:JNhL 
ALI.AHA 8.1\D BENCH-- ALIAHAP/\D 

original Applica tion No. 751 of 1997 ----- - -

Allahabad this ' the 30th day of _.......;...;M..;;;a....,',f..:;.• __ 2 0 0 3 --
Hon'ble Mr.Justice R.R.K. Trivedi. v.c. 
Hon' ble Mr.S .K. Agarwal. Member {A) 

Kameshwar Prasad Prajapati. Son of Sri Chaurati 
Prasad Prajapati R/o Village and Post Kota{Dala) 

District sonbhadra. 

By Advocate Shri B.N. Si!!i.!! 
AeJ2licant 

1. 

Versus -
Union of India through the Director General 

Posts l services. Gove rnment of India. Ne\'1 Delhi. 

2. Senior superinte ndent of Post Offices. Sonbhadra. 

3. Sub Divisional Inspector. Post Offi~es • Southern 

Sub Division. Robertsganj. District Sonbhadra. 

4. Kalloo Shukla R/o Village a nd Post Kota. Distt. 
Sonti'ladra. 

s. Bulloo yadava S/o Srl Yadava R/o village and Post 

Dala Distt.sonbhadra. 
Res p::>ndents 

By Advocate Shri Prashant t-1a thur 

0 R D E R ( oral ) -
By Hon'ble Mr.Justice R.R.K. Trivedi. v.c. -

By this o .A. filed under Section 19 of 

t he Administrative Tribunals Act. 1985, the applicant 
• 

has pra yed for direction to the respondents not to deny 

duty to the a pplicaat \-I.e.£. 10.06.1997 and to pay him 

r eg ul a r salary. 

2. The case of the a pplicant is that he was 
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engaged as substitute on retirement of Shri Mushey 

Ram , Extra Depa rtmental Ruuner w.e.f. 31.03.1997. 

Shri Mushey Ram before his retirement has proceeded 

on l eave and on his guarantee the applicant was 

engaged. The applicant is younger brother of 

Shri t-1 ushe y Ram. After r e tirement of shri Mus h ey 

~ Ram, vac3ncy was caused and selection took place&, 

in \-lhich r egular appointment has been given to 

Shri Kallu Prasad Shukla. In the circumstances, 

as the applicant is not a regUlarly selected 

candida te, he h a s no rig ht to continue on the post. 

\-'le do not fimd any ground on \.fuich the relief s ought 

by the applicant. nay be granted. The 0 . A . has no 

merit and is dismissed accordingly. No order a s to 

costs. 
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Vice Chairman Member'A • 
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